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:Children {1343 F; HYD. ACT IX
Protection: -+ -~ e L
( Translation)

THE-HYDERABAD -
CHILDREN PROTECTION
ACT:;

No. IX of 1343 F.. . -

(Recezved tha assent of H. E. H. the
Nizam on:23rd Shehrewar 1343 F.)

WHEREAS it is expedient to
...protect. and to save- from

ill-treatment such
children as are illegitimate or, are
orphans and waifs or, are handed over
by their parents or relations to other
persons to be brought up ;

Preamble:”

It is hereby enacted as follows :—

1. This:Act may be called The
. Hyderabad 'Children Pro-
Short title: 4ottion Act.
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1343 F: ﬁYD“A‘CT'IX]“ ; "‘"’Chzldren

( Translatmn )
2 Thls Act shall come into force
E xtent\ ‘inside and -outside the City
of Hyderabad and may come

into force in the cities with a popula-
tion of not less than five thousand to

which Government may, by notlﬁca-'

tion,. extend it from tune to ‘time: -

N

3.t This Act shall come"into'force
from such date as may
be notified by Govern-
ment in the Jarida.

Commence-
_cment.

“4. Definitions.

Protec tzon
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}[‘District Officer’ means the
Collector of the District or in the case
of the Cities of Hyderabad and Secun-
derabad . such officer as may beap-
pointed by Government in this
behalf.] ‘

tSubstituted by act No. XXXVII of 1952.
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Protection .

(Translation )

¢ Superintendent of Police ” shall
include for the City of Hyderabad
the Comm1551oner, Clty Pohce

 head of a household ” means the
occupier of a house and of the land ™
and buildings appertaining thereto.

““house” includes the land and
the buildings appertaining thereto. .

Ty

“near legitimate relation ”’ means’
in the case of the head of a household,
his legitimate direct descendant or
of his father or mother or paternal
grandfather or paternal grandmother,
and in the case of a servant of a head-
of a household his legitimate 'direct
descendant or of his father or:mother.”

‘““orphan”’ means a child whose
legitimate or illegitimate parents or
grand parents are not alive.

“waif ” mean a child under the
age of 16 years,” whose parents or
grand-parents are not known or not

: J T
b Lu?c;,dét,guyc; ?f.’

40

UW(Q)UU die uw v.bwu)o

ci ’LUMU}U"U U)’j‘/
| .,,_j-b/fc)’); U/z.f

Lot e borte "

- u;‘."U'b/&lJP":Q"J.Zb'"’b(

SN qj,;bfm(f._u:‘b &
- Q’?Lf’ 1>

s orle L‘}LJ’JJ:-:/JU} "

ot Loindrigesd
(Juéw 7 Lo o L bt
1y UL‘./, mgd(m;’qamf
rf;f*-*::fc;—%vﬂj—«fww{

- G

»”

”

NN ‘ i
- U e ad s el LY

JJLU&}UU’/&J‘&UI;U

gqﬁl; SITIE JZ:‘. (4“../“‘7)/



1343 E;‘HYD'. ACT IX] Children
) Protection

_ (Translation)
- found and whose other relative does
.not accept the responsibility for its
mamtenance

iz registered child ”’ means a child -
registered under section 6 or 8.

« Inspector ” means an Inspector
or mspectress appomted ‘un der
~ . section 10 . :

-« Assistant Inspector ” means a
person appointed under section 10
to assist an Inspector or Inspectress.

-5, (1). Except as provided in this
; Act; no head of a house- ,

: éroyisions " hold  shall keep "
~astokeep-  allow to keep or. shall
ing of . . maintain or allow .to

chiidren for
. ‘purposes of maintain in his - house,

" mainten- for any purpose ‘whatso-
ance. ever, any child under

» the age of 12 years who
is not a near legitimate relation of
himself. or his servant, unless it has
been - adopted by h1mse1f or by a

41
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Children [ 1343 F: HYD. ACT IX
“ Protection T
(Translation)
member of his family or by any of
his servants in accordance with the
tenets of his religion or any custom
to which he is legally subject, so that
it has become a son of the adopter in
the eye of :law and is treated in all
respects as a legitimate son is or
" should be treated, or is intended in
good faith to be adopted.

(2) In any’ other case, if the

'head of a‘household intends to keep or

maintain a child under the age .of

12 years in his house, except as speci-

- fied in section 6, he shall inform the
District Officer of his intention and

the District Officer shall register the

child under the Act, unless for reasons
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1343 F: HYD ACT 1X] Children
R . Protection
(Translation) .

to })e recorded, he thinks that the
registration is unnecessary:

Provided that a head of a house- "
hold may maintain a student or keep
him in his house, who is actually
receiving instruction in a recognised
school whether he be his relative or
not. .

" '6. From the commencement of
this Act, a head of a
household who employs
a child under 12 but not
less than 7 years of age
as a bona-fide domestic
- servant shall, if the child
resides in his house, within two weeks
report the fact in the prescribed
manner to the District Officer and the
District Officer shall cause the name
of such child and the terms of employ-
ment to be entered in a register in the:
. prescribed form. - The head of the
household shall, upon termination of.
the child’s employment, also makea |
report in the same manner. The
employment as.a domestic servant of
any child who has not reached the
age of 7 shall, in no circumstances, be-
permitted, ' :

Provisions

- for employ-
ing children
as domestic
- servants,

7. (a) Any head of a household
o in whose house, on the
commencement o f this
Act, there be - any
child of less than- 12
. years of age, and who is
not a near legitimate

Provisions
for giving
report of
children of
less than 12
years of age
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| Children  [1343 F: HYD. ACT IX

- Protection ' S

. ‘ (Translation)

" and of birth 4
of illegiti-
mate -
children. ing -in his ‘house or of
"any servant of his, or has not been
adopted or is not in good faith’ inten-

_ ded to be adopted under sectlon 5;0r"

‘(b) any head of a household
in whose house any illegitimate child
.may, after the commencement of this

Act, be” born to his knowledge to any"

maid servant or wife of any servant
or to any female registered under this

- Act, shall forthwith report the fact

or cause it to be reported to the
District Officer in the prescribed
manner. But such report shall not

state the name of the reputed father’

of the child:

. Provided that no report need be
made if.a child be born t6 a regular
concubine of the head of a household
or of his near legitimate relation
except where such concubine 1is a

: female reglstered undeér thxs Act

relation of himself or of |
any relation of 'his, resid- .
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~ Children

1343 F:HYD. ACT 1X ]
. . ) Protection

(Translation) '

_ either at the time of such birth or
within a period ,of four years preced-
ing it. ' .

8. The District Officer shall cause

the names of the children

Entry in

- mentioned in section 7
registes.

to be entered in a regis-
ter maintained in the prescribed form.

-9. Thehead of a household shall,

‘ on receipt of a notice
Production

of ohild for  Irom the District. Officer
inspection. -  Of from any other person

authorised by  the
District Officer, produce a registered
child for inspection once in three
months at his own house.

10. For pﬁrposes of ‘this Act
Government may appoint

APP:‘“:' - Inspectors or Inspectresses
ment o . .
Inspector for any district or part 'of
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Chifdren ‘

[1343F : HYD. ACT IX
Protection :
' ( Translation)
and " a “district to which this Act
Assistant . may be extended and may
Ianspector.

"also appoint Assistant

- Inspectors or Assistant Inspectresses.
Such Assistant Inspectors or Assistant
Inspectresses shall work under the
control of Inspectors or Inspectresses
appointed for the same district and

. shall exercise the same powers as are’
vested 1n Inspectors or Inspectresses
under this Act. '

11. - It shall be the duty of the
Inspector, once in every
three months, to inspect.

- all children residing in

his "district or part of the district

whose names are entered in the pres-
cribed register to satisfy that there
is_suitable arrangement for the care
and maintenance of every child and
it is generally treated with justice and
humanity. To achieve this purpose,
the Inspector may question the child
or children produced by the head of

a household and may put questions

and = receve information volunteered

Inspection
of children,

46
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1343 F: HYD. ACTIX]  Children
o Protection

-

_ (Translation)

from any‘source ;- but shall not, unless
- desired by the head of a household,

enter or search his house or questlon,

any other person.

“12. (1) Should .it appear to an
Inspector that thereisa
" reasonable ground for
suspicion that there is no

Action by
Inspector.

suitable arrangement for.

the care'and maintenance of a child
or that it is not being treated with
justice and humanity, he shall make
a report thereof to the District
Oﬁicer

(2) On receipt of such report
or on receiving information from any
other source that there is no suitable

afrangement for the care and mainte-
- _nance of a registered child or that it

is not being treated with justice and
humanity or that any child has been

.- received into, or is being maintained

/in any house in contravertion of the
prov1smns of section 5 or 6 or without
" making a report under section 7, the
District Officer, after making such

47
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Children  [1343 F: HYD, ACT IX
- Protection .

( Translation)

enquiry from the head of a household
as he may consider fit, or, if he thlpks
fit, without making any such enquiry,
may direct the Inspector to make a
preliminary investigation - in the
matter. ‘ ‘

-+ (3) Tt shall -be incumbent on
every Police officer, if he receives
“information that any child- is being
treated with injustice er inhumanity
to make a report thereof to the Dist-

< rict Officer through his superior
officer.

~ (4) The Inspector shall,

on receipt of such information, pro-
ceed to the house of the head of a |-
~-household and ‘shall . investigate the
facts and during such investigation
.'may exercise all the powers of a Police
station officer vested wundér Chapter

+ XIII of the Hyderabad ~Code of
Criminal Procedure in respect of
_entry into and search of a house, and
recording of -statements: Provided

48

Y R A o o
ot bole it
et Pt st
ARV e
V) SN
e S Sl S

)e/féé-—; f ,Jﬁﬁlﬁ_.u‘ (s ). (}’LC

N
Yy .:.:J(,J:Uul,'du‘f‘fzww

/)%j JU{J’;"JGIJQJ (ry ,
( 5 o ‘J/J/' |
’ /fpéa/ﬁd“ u//Lbu/ﬂﬁ ug/n
527@9,/502;;5&‘)%9;@ f
el ‘;_—u’u f/ﬂ%’ﬁ(_&f)"uj -
'4._-;)/ Cﬁ;;r/) mﬁ«f’h’,/-g bost

:.J_-,;Jr": bis” Q’J(" ()

PVl g UL e,
Qf/u; ;/‘L__/JLJ; . z.::z‘L_;"u'
Sy L (U ra/u"_ag 42
AN s eu s W LS
dles ;é?///(,ﬁj; L Wloss 1y |



1343.F . :-;HYD. ACTIX]  <Children
‘ Protection

( Ty ranslatzoh ).

“that 1f the chlld isa female of' 1f the S

evidence of any female in the house is
required -to: be taken, the' District
Officer shall, as far as possible, direct
an Inspectress or an Inspector and an

Inspectress.to make .a joint investi- . |

gatlon

5 ) On recerpt of the report of |”

the Inspector, the D15tr1ct Officer—

&

(a) may close the case by stat-
1ng the reasons therefor; or

(b) may direct the Superinten-
dent of Police that after making fur-
ther necessary: 1nvest1gat1on either
the accused be prosecuted- in a Court
'of law or a further report be made to
him on production of, such report the

District officer ‘may, after’ stating the.-|.

reasons therefor, direct the Superm-
tendent of Police to file a prosecution
_against the accused in a Court of law.
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Children
" Protection
: ( Translation )

(6) If an order has been made
under clause (a) of sub-gection (5)
: "*[Government] may, if it thinks fit,
direct further investigation to be made
. or direct the Supermtendent of Polxce
to file the casein a Court of law. .

- Explanation :~ When, the Superin-
tendent of Police is directed to make an
_investigation under this section,
* may either make the investigation
himself or ‘direct such subordinate
- officer niot below the rank of a Police
- Inspector (Sader Ameen) as he ‘may

think fit.

13 No child registered under
. section 8 of this Act shall
be sent or transferred to
any other house without

~ informing .the - District

Transfer of
children :

oﬁicer in wrltlng, and such information

-shall ‘be given previously at least two
weeks from the date of the transfer

‘he -

*As amended by Act No. IIT of 1308 F.
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1343 F: HYD ACT IX]1 ° Children

) Protectzon
_ i (T ranslatzon) .
and the Dlstrlct officer may proh1b1t
. such * transfer - after stating ‘“the.
reasons therefor, -~ .- s b

; 14 " The head: of a household shall
report to- the District

Re_pqrt of - officer - the . 'marriage,
g’;’r‘;igé - death, dlsappearance,
death o serious illness of or injury.
shallbe . - to any child - registered
made. -~ under sections 6 and 8 of

thlsAct Ly ,

15, (1) If ‘any  waif ‘of ‘orphan

child under-the age of 15

- Power of Dis- .years' is . found -and pro-"

trict officer duced before the District

:ega‘?;n%f officer or if, the District
cg‘}’t’;infchil_ Officer is, in respect of a
dren to registered child or a child

institutions.  required to: be: registered
under this Act, of the opi-

nion (Wthh shall be expressed in writing)

. that it is not desirable that it remains in
_ the house of the head of a -household

3l
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Protection
(Translatzon)

-
‘who got it reglstered or who was requ-

ired toget it registered, heshall, after

:such’enquiry as he may deem fit, direct

that the child be transferred to any
institution established or rceognized by
*[Government]. An appeal shall lie

from any order passed by the- District
"Officer under this * section .to such

[
'

officer as may be appomted by Govern-

ment under this Actto hear appeals

—

(2) For the purposes of this sec-
tlon, *[Government] may cause any
institution to be established by any
mun1c1pa11ty or Local Fund Board; such
“an institution “shall be deemed to be a

1nstlsut10n retognised by #[Govern

-ment]. .

16.° .('1 No sectlon of - this Act
© 7% 7 shall -apply < to  any
Provisions orphanage, school, hostel
-of this Act. - or any other similar ins-
shalll not. titution which is recogni-
?;Ilfhﬁgge - zed by Government for
“school ete. . +-the-purposes of this Act;
Provided that the rel1g10n

¥ Asamended by Act No. [T of 1308 F:
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T ] Pro;ectfon -::’L"'/"le’uw dw%Juh«:!'wu;‘,
( Translatzon )

(if. knoﬁﬁ) of any orphan -or waif admlt- : ‘ -k ! d“l' - /]2 U L C—J.J (5'/

ted to such institution shall not be
changed., until he reaches the age of

.16 years, v, " ; \ : cJ’J‘d‘f(;"éf‘}ﬁb/M/)
VELL S s bour

.L—Iafﬂkfdl/(!w/fb/u",é’ [
__(2) -An Inspet ted under.
fhlS(A)ct sl?allnls)gecg%p?:g:tmtg nllslll)ezi‘ { ,bU J L, J/j b/u? J( vy

_any institution récognized by Govern-

ment for the purpose Of (s Ak c:i s Vo Lfg._—b SsL
| Jw(a;.//u%_/ Wi
‘/J‘LZ,M /f(_‘f.u Wiy

e

Explanation : For the purposes “of

' this Section, the: religion of:the: parents L ¢ |
of a child shall be deemed to be the ~2 ‘/ - }‘

religion of, thé child. Where there is :‘
- difference in the religion of the parents, ..__w,(o B/ ‘./,J 12 d‘! Lf" 4!.—4—
the religion of its father shall, unless it
-appears to the contrary, be cons1dered
to be its religion. : : 2 -lﬁ/é—(a(,f‘:,—w,& é/p"}b’"

w:"o{ Lape mew,»ﬁ
Uﬁ"y /e ) LLG’LU’ ! C/a-’; (/"U"
- %-——b‘ﬁ..«f,&b/cﬂ ....7%&/ ! ;L

17 c(a) Any.head of.a household - . 14 :9 _' s e
contravening - sections 5, ( k__ﬁ) ’) ’ﬁ_} ), 5 I//L/rbfu‘:‘)
g;;nclgf;gf;t 6,7, 9, 13 or 14 shall for » ‘

- .. the offence; be liable to a_ - . s
?ﬂemes - "+ fine which may -exterid to — s uﬁ-“’ (,.a_,‘;’
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Protection . - '
L (Translation)

one thousand rupees or - in default of
payment of fine shall be punished
with simple imprisonment for a term
which may extend to three months and
if such offence is repeated the term: of
such simple imprisonment may extend
to one year. .

“(b) If any head of a household
pleads ignorance of the fact that a
child has’been kept or maintained in his
house in contravention of section 5 or
that a child is being maintained in his
house without a report being made
under Section 7, the burden of proving

plea shall lie on him. -

-« (¢)'. Where ' any -head of a
housechold proves his  ignorance
under ;sub-section (b), the person
who has kept or maintained the child
in the house without the knowledge

~ the head of the household shall, be
similarly liable to the same penalties
as if he himself were the head of the
“household. - . '
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" Punishment

1343F: HYD. ACT IX]  Children

Protectio’n
(Translation) ,
18. (a) If any child under the age
, of 16 years is  tortured or
cruelly treated in any
house, the ‘head of the
household shall be puni-
shable with rigorous imprisonment
for a term which may extend to 5 years

- unless he proves —

for torture.

(i) that he had no sufficient
ground for suspicion that the child was
being tortured or cruelly treated; or

(i) that as soon as the facts
~had come to his knowledge, he had
forthwith informed the District Officer
or the nearest police station.

(b) Ifthe arrangement for

the care, maintainence
Punishment and medical treatment
fornotcar-  of a child such as is not
ing etc. in compatible with  the
gg?ﬁ?vﬁ?ﬁn' status of its parents and
status of relations, the head of the

' parents etc,

household shall be

‘ _(@)7)

H o o

punished with fing which
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[1343F: HYD ACT IX

AT ranslatzon )

-may extend to one. thousand rupees

and in “default of payment

of fine

with simple. imprisonment - which may
extend to 3 months.

. (c}

Punishment
for taking

~ part in com- -

mission of
offence. .

hold '

9. ~(a)-

Procedure
when '
person
"Claims
regls\ered
child,

. any _ child ‘placed -
" instifution “by order of
~, the District Officer is his
_legitimate or illegitimate

Every person of the house

who takes part in tortu-

ring or cruelly treating
the child shall be 'similar-
-ly liable to the punish-

* ment as if He himself were
the head of the house-

Ifa - ﬁersé’ﬁ _ ¢laims - that
any registered child or

child he may apply to the
District Officer that the

"child be delivered into his charge.
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1343 F: HYD. ACT IX] Children

(I ranslation)

(b) The District Officer shall,
on receipt of such application, give
notice to the institution or the head of
the household concerned to produce
the child before the District Officer and
he shall be given an -opportunity - to
show cause against such application.
If the applicant shall prove his claim
and the District Officer is satisfied with
his good conduct and with the fact
that he can maintain the child in a
satisfactory manner, he shall direct that
the child be delivered to the applicant,
An appeal shall lie from .the order
passed by the District Officer under
this section to such officer as may be

- appointed by Government under this
Act for the hearing of such appeals.

20.

Power of
Government
to make rules

(a) Government Vmay make.
rules for purposes of this
-Act.

(b) Without prejudice to the

" Protection | .
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~ Children
Protection
(Translation)

generality of the powers, these rules
may relate to the following matters :

(1) the manner of determi-
ning the dispute or uncertain age of a
child.

(7) prescribing the qualifica-
tions and the duties of Inspectors
appointed under this Act ;

(3) the form and manner of
maintaining the registers prescribed
under this Act ;

' (4) the method of indentifica-
tion of children registered under this
Act;

(5) the appointment of an
advisory committee or committees

(which shall have one female) to assist -

the District Officer in the administra-
tion of this Act and determining the
powers and duties of such commlttee
or committees. -

[1343 F: HYD. ACT IX
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